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under extremely difficult conditions amd
as a result of their sustained hard work
there has been marked improvement in
the law and order situation in Assam.

Sir, 1 extend my thanks to the hon.
Members who have participated in this
debate. 1 appreciate their suggestions and
criticism also. We have taken note of
some of the suggestions and they will be
looked into.

Sir, I request, therefore, the hon. Mem-
ber kindly to withdraw his Motion.

SHRI JASWANT SINGH: Mr, Deputy
Chairman, Sir, I am not convinced by the
Minister’s reply, but in deference to the
traditions of this House and parliamen-
tary norms, I do not press my Motion.

The Motion. was, by leave, withdrawn.

[The Vice.Chairman (Shri J. P.
Goyat in the Chair.]

STATEMENT BY MINISTER

Res Hifjacking of Indian Airlines Air-
craft to Dubai,

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED
ALAM KHAN): Sir, I made a statement
in the House on 24th August 1984 on
the hijacking of the Indian Airlines Boe-
ing-737 aircraft, based on the information
then avallable. Now we have maote in-
formation which [ would like to share
with Honourable Members.

Within a short while of the aircraft
taking off from Chandigarh, seven persons
arose from their seats. Two entered the
cockpit after breaking the door open
They overpowered the commander  and
the co-pilot. They assaultad the co-pilor,
inflicting an injury on his head and fas-
teped him to a seat with a turban, The
five young men who were seated at the
rear of the aircraft took advantage posi-
tions in the cabin, shouting pro-Khalistan
and anti-India slogans. * They announced
that the aircraft had been hijacked and
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was being taken to Lahore. They dis-
played a round object in a paper wrap-
ping which they described as a grenade, a
camera case described as a ‘time-bomb’
and a boitle containing some liquid des-
cribed as an  ‘explosive’.  They ake
brandished two lopg metal pins, threaten-
ing that their tips were lethally poisoned.
The hijackers had also seized the fire axe
and the loose wheel pin crowbar from the
cockpit and bandished them as weapons.
At that stage and in fact until well afler
the plane had been at the Lahore airport,
there was no sign of the hijackers Leing -
in possession of any fire-arms.

The aircraft landed at Lahore at about
945 a.m. and was there till 7.{5 p.m.
The hijackers released five passengers iao-
cluding two Norwegians and an Jedlan
couple with a child.

At Lahore hijackers demanded  re-
fuelling of the aircraft and safe passage
to USA vig Bahrain. Throughout the daj
they kept repeating their demand for re-
fuelling and threatened to blow up  the
aircraft if this demand was not met. Latet
in the evening at about 5.00 pun. they
made other demands including payment
of Rs. 5 lakhs to each hijacker, Pakistani
citizenship for them and the issue of
passports with  permission to tggvel to
USA, At one point of time they threa-
tened to start killing one passenger sveiv
fifteen minutes, '

I should like to mention here (hat
India repeatedly requested the Pakistan
authorities not to permit the aircraft o
leave Lahore. These requgsts wete nyde
not only at ofticial levels but by the Home
Minister directly ‘to Gen. Arif. How-
ever, the aircraft was refuslied at Lahore
and alfowed to proceed to Karachi. The
Prive Minister spoke to Gen. Zia-ul-Hug
and repeated (he request that the Pakisian
authorities should ensure the safety of the
passengers. the crew and the aircraft. not
to allow the aircraft to leave Pakistan
territory and apprehened the hijachers.
The uircraft landed at Karachi at 8.55
p.m. At Kavachi two more women pas-
semgers were released. Once again  the
aircraft was refuelled and allowed to lake
off at 2.30 am. disregarding our repsat
ed requests.
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The aircraft proceeded towards Dubai
from Karachi, Initially the Bahramn
Central Control refused permission to
iand and closed the airport. But on
repeated requests on behalf of the Gov-
ernment of India and on the pilot's urg-
ing that his fuel supply was running
dangerously low, permission was given
and the aircraft landed safely- at about
625 am. at Dubai.

We sent a team of technical officers in
a second aircraft, first -to Karachi and
from there to Dubai. At Dubai, the
hijackers repeated their demand of safe
passage to USA and the refuelling of the
aircraft.

v The halt at Dubai lasted for about 18
hours, during which protracted negotia-
tions were conducted by the Dubai autho-
rities, resu'ting in the termination of the
hijack. The passengers and crew of the
hijacked aircraft returned to Delhi in the
second  aircraft at 4.25 a.m. on 26th
August, 1984, They were received by
me agd officers of my  Ministry. The
hijack® aircraft returned .at 3.55 a.m.

- Hon’bl. Member have been rightly con-
cerned avaut the security arrangements at
our airpucts. While investigations are
stil' unde, way, it would be premature to
come to ny judgement on the effective-
nsss of e security checks conducted be-
fore the ake-off of the aircraft. On the
basis of .formation so far available there
is no fir u evidence of any weapon hav-
ing been taken into the aircraft in con-
travention of our regulations. As I have
stated earlier, a fire-arm was displayed by
the hijackers only after the aircraft had
been at the Lahore airport. However, at
this stage no definite conclusion can be
drawn and we must await the completion
of investigations,

At Dubai the situation was handled bv
the authoritiecs with great firmness.
Sheikh Mohd. Defence Minister of the
Government of Dubai was personally in
charge of the negotiations with the hijac-
kers. He made it clear to them that
violence to passengers would not he
tolerated. When they demanded refuelling
af the nlane for onward flight they were
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told that the aircraft would not be permit-
ted to leave Dubai. The Prime Ministet
has already conveyed her thanks to the
President of U.AE. Sheikh Zayed and
to Sheikh Mohd. for the assistance so
well rendered.

The passengers, crew and the aircrafi
are safely back in India. The hijackers
are still in Dubai in the custody of the
authorities there. I do not wish to say
more at this stage. I am confident that
the House will appreciate this, as further
action is the subject matter of very deli-
cate negotiations,

SHRI R, RAMAKRISHNAN (Tamil
Nadu): Mr. Vice-Chairman, Sir, 1 do
not wish to add to the tension of the hon.
Minister who has been through three
days of high tension and gruelling action
which would definitely unnerve anybody.
But, at the same time, this is too serious
a matter to be let off lightly, particularly
in the light of two hijackings happening
in quick succession. 8ir, hijacking first
started in the ‘sixties when planes from
the US were diverted to Havana. Today
it has become a nightmare. Today both
hijacking and this bomb hoax, which has
now caught the fancy of people, are
going 1o set the clock of our country back
by many years because this causes not
only unnecessary tension but it really
upsets all schedules. But coming more
specifically to the Minister's statement, I
would like to join him, and Y am sure the
entire House wou'd join him, in congratue
lating the Prime Minister for the strong
remedial action taken by her. She was
in minute-to-minute control of the events
because even the other day when she
was presiding over the External Affairs
Consultative Committee meeting as Chair-
man, she was in constant touch with the
principal officers and o‘hers on what was
happening in the hijacking epmsode. [
offer my congratulations and thanks to.
her and also through her to the Govern-
ments of various countries who have co-
operated with us in securing the passen-
gers back, all safe and in one piece. But
this raises certain larger issues,

There is an international convention ou
hijacking. In fact, there are three con-
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ventions. The first ons was signed in
Tokyo in 1963. The second one was signed
in Hague in 1970 and the third one was
signed in Montreal in 197). Al these
conventions which were signed by all the
countries who are members of the ICAO
relate specifically to hijacking, to unlawful
seizore of aircraft, as they call it. Now
it is rather strange that some countries
are not adhering to the rules which these
conventions have laid down, although
they are signatories to these conventions.
¥ would like the Minister to kindly take up
this matter at the next meeting of the
ICAO and, if necessary, to pass a resolu-
tion stating that some sort of concerted
action in whatever manner should be
taken against the members who are break-
ing the conventions.

Coming to the need for remedial action,
Churchil once said that if the present is
10 go on judging about the past, there
can be no future. So what is pow re-
quired is, what future action should be
taken. Everybody is concerned about the
veed for great security checks in the air-
port. But I do not think this is the real
answer. In sgpite of all your checks, 1
think anything can be taken inside the
aircraft, whether it is in India or else-
where, if a person wants to do it. So
what is required is greater care and
caution which wil come not merely by put-
ing the blame on the security police or
anybody else, but by taking strong
measures. ’

Sir, in this connection, I would like to
ask the Minister specifically about two
things. Mr. B.D. Pande was the Union
Cabinet Secretary and he as early as 1571
chaired an enquiry committce and the
committee made certain recommendations
which included, as early ag 1971, the for-
mation of an all-India cadre for airport
security and having a centralised security
force in the airports. The other day the
Minister said that security is the concern
of the State Government and the Centre
can at bext recommand to the Stde Gev-
ernment and things like that.

Why not, since now civil aviation {s @
part of the Central administration, have
secwrity men and security officers @
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part of an al-India cadre so thut vou
may not shift the responsibility? Second-
ly, posting, of army and  irsines com-
mandoes in every flight was  suggested.
Sometime there may be two or three or
even ten bijackers. If there are two or
three trained commandoss on every
fligh—no doublt, the cost will be there--
it should help the situation definately. It

is a good suggestion which should be
considered.

In 1979 Mr. Ramamritham, who was
formerly Director-General of Civil Aviu-
tion, soon after a bomb was supposed
to have been detected in an 1AC fram
flight Trivandrum to Madras, went into thils
matter in great detail, at the head of 2
committee. And that committee also
reiterated the suggestions of the Pande
Committee and made, among other things.
the recommendation for procurement of
new sophisticated metal deiectors which
can detect not only metal but also non-
metallic stuf which may be taken
inside and can be scanned by the X-Ray
equipment. Apart from that they  also
suggested that the Explosives Dep‘mem
should be set up under the aegis of the
Ministty of Civil Aviation itself, Today
it is coming under the Chief Controller of
Explosives ‘who mainly dea]d with in-
dusirial  explosives. Furthermore, they
also suggested that round-the-clock secu-
rity should be provided and eleo that the
explosives experts and other persons who
are connected with this should live within
the vicinity of the airport. In the lafest
bomb explosion at Madras airport, the
airport contacted the Deputy Director of
Explosives whose residence was situated
21 kms away and naturally it tock time
for them to come. So, the committees
considered "having certain quarters near
each intcrnational or other airports where
all these persons who are requireg for
such ocecasions can stay. These are the
measures which  these two committees
which were manned by officials in the
know of things, bad recommended. T do
not know why the Government is sleep-
ing over these reports and allowing them
gather dust It is not necessary that you
should active and kind out implementa-
tion of such important and necessary mea-
sures? 1 hope you will at least mow
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immediately set up a study group and
lake concrete and concerted action.

Lastly, it is rather stramge that 1he
Pakistani Government had ggreed to re-
Tuelling the aircraft under the guise of
showing their concern for the passengers'
liveg first, Nobody can deny their con-
corp. But after all these things are over,
I think, because of the new detente which
15 there between Pakistan and India, this
matter can also, be taken up with  the
Government of Pakistan particularly be-
cause Pakistan 13 in the vicinity of the
trouble-prone area.

Before 1 conclude, the security checks,
particularly in the sensitive areas, should
be tightened. Even general checking
should be tightened. However high and
mighty one may be, except perhaps Cabi-
net Ministeys or other Ministers, who
may be exempted, everyone should be
subjected 1o the security check. I am
sure MPs too won't mind being subjected
to the security check. In fact, if you
tell them we are MPs, they will check
you more. But what is happening s
some private secretaries and personal
assistants of Ministers, some big-wigs
and big businessmen, are going through
the security with abandon and  disdain
where even honest persons who serve the
country are to be subjected to security
checks, which I don't object to. 1 would
request the Minister to clarify on these
~ points.

SHRI SUKOMAL SEN (West Bengal):
I would like to seek certain clarifications.
Pirst of all, there is a press report that
while the aircraft was hijacked to Lahore,
at that time the Indian High Commis-
sioner was Lahore airport, but he was
not allowed to listen to the conversion
coing on between the hijackers and the
authorities there. I would like to know
whether this report is correct that the
Indjan High Commissioner was not
allowed. Secondly, this fiight plan of the
afreraft was drawn in Lahore. At 6 pm
onr the day of hljacking, at that time,
our High Commlssioner was present there
at the Lahore airport and then, accord-
ing to the statement, the plane landed at
Dubai airport at 6.25 am the next day.
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Now, whep the flight plan was drawn up
4t 6 pm on the day of hijacking, when
the Government of India was in the know
of the flight plan since the Indian High
Commissioner was present at the Lahore
airport, 1 would like to know whether
the Government of India contacted the
Dubai Government and, if so, what their
reaction was at that time, because press
reports say that when the plane was
hovering over the Dubai airport it was at
the point of exhausting the fuel and then
the pilot decided to make a ditch in the
sea at that time. Only at that point the
airport authorities allowed the plane to
land after the whole night was spent. I
would like to know whether the Govern-
ment of India promptly contacted that
Government for landing permission and if
so what was their reaction?

After the last highjacking incident, did
the Civil Aviation Department go into
the security measures and satisfy them-
selves that they were sufficient? Or, did
they notice some loopholes in the security
arrangements and, if so, what are the
loopholes? What is the Government doing
to plug those loopholes?

v v
Regarding security and safety inside
the aircraft, so many suggestions have

been made. After two highjacing inci-
dents in quick succession, i3 the Govern- -
ment now thinking in terms of providing
safety and security inside the aircraft,
especially when the credibility of the
Indian Airlines is going down after what
has happened?

SHRI JASWANT SINGH (Rajasthan):
I would be very brief. Hon'ble Shri
Ramakrishnan has made very interesting
and valuable suggestions. He said this
is the second successive hijacking incident
in recent months. But this is the tenth
hijacking incident from the beginning.
What is noteworthy is that this has hap-
pened in the same sector and it follows
the same pattern, though the context is
somewhat different because in Punjab there
is now President's rule and ia Jammu
and Kashmir you are mow partaers with
the Government.
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The first confusion that arises in my
mind is about two, conflicting statements.
The Hon'ble Minister in his  statement
says, and I quote him:

While investigations are still utider
way, it would be premature to come to
any judgement on the effectiveness of
the security checks conducted before
the take-off of the aircraft,

It has recently been reported in the
newspaper that yesterday the Prime Minis-
ter, while at a Press Conference, was asked
directly; Are you satisfied with the securi-
ty arrangements at the airports? And the
Brime Minister said she is entirely satis-
fied and nothing needs to be donme to
improve them. Now, I am unable to
determine as to which particular - state-
ment of the Government directly relating
to this incident is to be believed—the
one given by the Prime Minister in ang-
wer to a query by a press correspondent
or this statement. This naturally raises ideas
in the mind of whoever goes through thesa
that there is confusion in Government’s
mind. Now my question is: Are you
satisfied with the existing arrangements?
Or do you wish to add to them and if
40, what do you want to be done? If not,
why are these hijackings taking place
in quick succession? *

The next point I have is this. This is
disturbing because the Minister is not very
clear on this, I do not see any reason
why the Government is being coy about
the whole thing. The phraseology used
in his statement suggests two things as
far as Pakistan is concerned. One is that
the al'eged pistol seems to have changed
hands when the aircraft was at Lahore.
There is no need for the Government to
be coy about it. If that is the informa-
tion, let them say so. If that is not the
information, they should not then sug-
gest it in this fashion. Simultaneously,
there is another phraseology in the state-
ment suggesting that the required degree
of cooperation was not forthcoming from
Pakistan in regard to this act of terrorism.
I that is so, then it is a very serious
matter. What initiative is the Government
taking with the Government of Pakistan
in that context? Have you received any
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report from our Ambassador af Islama-
bad and, if so, what does that report say?
Finally, about UAE and Dubai, I would
need some clarification because there is an
interesting phraseology which the Minister
again uses in the statement, namely, “I do
not wish to say more at this stage”. “I
am confident that the House will appre~
ciate this.,”. 1 do not appreciate it and,
therefore, have to seek a clarification. I
do mot see what is delicate in this.
Criminals have been arrested in Dubai.
What is the negotiation now? And, if
something is being negotiated, then J§
have certain clarifications to seek and
there is no question of appreciating the
Minister's reticience in this particular
matter.

Did the Government of UAE consult
the Government of India regarding grant-
ing a safe passage to the USA or enabl
ing those criminals to stay in Dubai for
seven days? Were we consulted? Was
it with our concurrence or was it a decision
taken by the Government of the UAE? Do
we have an extradition treaty with the
UAE? If we have an extradition treaty,
what are we waiting for? Have we
moved the Government of the UAE ta
extradite those criminals? What initiative
did you take with the Government of the
USA when it was learnt at Lahore that
they wanted to take the aircraft to the
USA or wan'‘ed to make the USA their
eventual dest'nation? These are some of
the clarifications that I would like to seek.
It is an extremely disturbing event and
nobody can possibly express satisfaction
with it. The sta*ement is replete with a
boring kind of roufineness. I would like
to draw the attention of the hopourable
Minister to one particular statement
at'ributed to Oscar Wilde. “I can accept
your being careless once. But you have
made it a habit”. Similarly, Sir, the
Government is making it a habit of being
careless always, Thank you, Sir.

SHRI M. KALYANASUNDARAM
(Tamil Nadu): Sir, this statement does
not add anything to or say more than
what the Press has said or what has ap-

peared in the Press. Perhaps what
appeared in the Press is more detailed
than what i3 given in this statement.
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However, when we discuss this issue, we
should bear in mind the anxiety which
the éntire ~ country had for three days
when the plane was in the hands of the
hijackers. They have got the  ajrcraft,

the passengers and the crew back safely--

here.  But we should not forget the
anxiety that was there. So, not only
this House, but also the entire couniry,
will join the Prime Minister in thanking
the President and the Defence Minister of
the UAE for the help which they have
rendered,

Now, why dozs this happen? The UAE
has come to our help. But here is a
neighbour, Pakistan. But Pakistan has
refused to accede to the request mode
directly by the Prime Minister to General

Zia. It is not slrange. It is clear! The
attitude of Pakistan is so clear. On the
earliel occasion also—still  the  details

are not Anown—Puakistan co-operated with
the hitackers or the hijackers wused the
hijacking a, a device to get out of this
countiy and to get into Pakistan. This is
the stecy behind the previous hijacking.
In this ulso, the hijackers forced the pas-
sengers (o shout “Pakistan Zindabad.”,
“Kha'istan  Zindabad.”, uapd they even
said, “Glory to those passengers who would
shout ‘India murdabad®”. This is what
we are told. From the statement it
appears _that the hijuckers carried no
fireurms until after landing at  Lahore
although the Minister is fighting shy of
saying so openly. Till then they did not
have any arms. So, the hands of some
sections of the people in Pakistan and
some people in the USA are behind such
actions. of the hijackers, both in this ca3e
and in the previous case.

Now. Sir, will the Government take up
this matter seriously with the Govein-
ments concerned, that is, with the Gov-
ernment of Pakistan and the Government
of the USA? Unless they had bezn
forced, why should these hijackers insist
on going to the USA? Even in the pre-
sent case whatever may be the circumst-
ances in which the Government of U A.E.
allowed them to stay there for seven
days, 1 do not know whether they will
further send them here or take action
there or permit them to go the USA,
is not clear,
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Now, let us come to other poiats.

Our pilots working in the Indian Air-
lines should have the confidence in our
Government’s capacity to protect them.
Similurly, passengers also should be given
the confidence, specially in these routes.
It is clear that the routes on the border
with  Pakistar, particularly  Delhi to
Jammu and Kashmir, has become very
vulnerable. There are recommendations,
as was explained by the hon. Member Shri
Ramakrishnan earlier about posting com-
mandoes in these aircrafts to protect the
cockpit and pilots. And I learn that there
are oher modern methods also by which
the hijackers can be dealt with inside the
plane without damaging the plane. Let
us examine and take the help of other
countries wherever they have devised such
modern mzthods of immobilising the
hijachers before they could use the arms,
through some chemical weapons, without
bursting. Where such devices can bl
found out our pilots be trained. And,
if necessary, the help of our pilots fron
the Air Force also may be obtained to
train our pilots in these methods of pre-
venting hijacking in future. This should
be the last hijacking. Not only the
Ministry of Civil Aviation, but the Home
Ministry and the external Affairs Ministry
should also come jointly, and if neces-
sary with the help of the Air Force, to
devise the. methods of dealing with the
hijackers even on the flight.

stuaag mas  (fAew) o
ARy, § A qrEd v

AETT A7 FACFREAT T0EAT §
usdl & &7 oy & far mzw fafaees
7 faar-39-3F qige & ot arat A
fte (s fagme @ g o
qE AGFIT T {HF A7 T FATR
giffeata @wate 7 Axr A fFar
wWe g oy fogem faa wirg arse
Ty Ffag 0 gh @y g f& A
foedlor g% ¥ avx T F Wid7
T 9E 7 BrEard & far W

TA A A AR FA |G /TR
aifFeqras "we & w2fy s
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Eiegs @ ? | WE &
¥ @ weAr & aw< qrfamars
g@IT ¥ Wk s foar g0
fiagQ arg ® g SAar Sr@ar g
fr T orfaeatd GTHEITHTE S WodV o To
F wET § @t Far fegeam #
qIEIT GIFTArT & g9EI ¥ 9
Eegs yi—f (gageara @i e’
F fudide faaega 7@ 9T @ @A
F frgra frar ok <@ wwd @
FgTT ITHT ST T goSHT -
55oQodiolo  Hurfaegm # fawrs
FEGAS FG(1 ? AT FAGT T TF FIT
food fFar fF gz Jue gresfen
i UFw F f@T fear st awar g,
W& @Y QS FT qFdl §
HIT 9 ¥ IAGIEE § WF F4 4T
aaFr sfeare frar sim, e A
A9e were &y wirg ?

Far Ag @ @g g fw fady
witma F a8 0 Fgr B I ade
% g Fmfee & ow T gEw Jo
gize ¥ gar wmed  #iR wrwfue
FT @F T T ST B YA &Y
gz g st =ifey arfe ag g2 =
¥ 1| aifs Qar 2ar wsrar &
A & wa TTar g, grsdwe T
@ & v@W F oaw S faepa
aadiE @ar § Frwlie ¥, agr
ST SR @EaT § AR Al
T SATAT & 1 FAT QAT AGE A A
eI § &3 @ A, SEW ¥ AT
frdy o grotw ¥ 7 ga @%, zm
@ #1 feama o gEdy ?

Wgt @@ FHIEr FT oA g,
gger + &F 9T w4 g€ 4, wmg
wrew, &1 "I Sifsar #, g9 ¥
FAMUSY TEY & AT & | T 4-5
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gT AL, I HWY F WG IqH
w|y ¥ ¥ ww @R fme
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- GHST A% &1 g AT LrEAEn T 8

gE | AT AW AT o To o
AT 8 HAZ @ q0q 371 0 {5
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24 wRg T WY Lede fqm o
sl sgrar o 5 56 Il A AR
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I8 86 IR WT 6 IS,
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€ i Far @ sur oSy
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§ oy wedz ¥ garar 9r 38 oG
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A% Tar & AT gg S wgard o
favar & 92 M H@r, @ P A%
EU-

qrFIAT, TF AT T@ 4 R
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= 435 H A9 g 7
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1 el g & i
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AT IAFT A AL qSAT Wr QA
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YA IF 97 wAEr ¥ gEgEr
T ® faw fogwfen w5y ?
TqT AT gy I, WS GF |
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Rl GawE T e F  fau -
=t wsriEE @9 F weew | e
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ARY (47 54q&97 IAC FFT F
g wfgn  f5g w17 A suEer
qAl # HC|T g F weEy WAW
AR W Aegiy gLATT A
qYd R gt & 7 # wwwaor gofE

TWOAE & mifadt A grar
oSt aFdr g o wifaw ¥ & ug
fadg Fwar =gar g =a fadw

w ATEAT 7 F fAe war g
g TIag FHS WG OFHIEG  HIT
d3t &7 wilww won g wlycy
T 2 IF1T ¥ AFH T %
o g8 WHT A" FwE IBA
¥ HIT A% gr qa%w 7

SHRI .VISHWA BANDHU GUPTA
(Dethi):  Mr. Vice-Chai-rman, Sir, the
hon, Minister in his statement on page 3
has said and I quote: “We sent a team
of technical officers in the wir-
craft™.

second
I would like to know who these
technicul officers were, whether they in-
cluded a party of commandos to take
care of that situation. That is number one.
Secondly I would like to know whether
there is a rapid deployment force of
commandos at the disposal of the Minister
and whether some arrangements have been
made to train such commandos who can
take care of things in such situations.
ie, fly out quickly and deal with any
Thirdly,

I wonld like to say a word about the

such situation whenever it arises.

suggestions made by my hon. friends

about commandos being deployed in
these Hights.

practical suggestion. As per my

This may or may not be a
under-

standing, any shooting inside the aircraft.

even for protection against any hijacker
would be dangerous while the aircraft is
in the air. 1 think this is the basic thing
which is not permiited by the rules, I
think the hon. Minister would clarify.
This is a matter in which very careful
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thought should be given by the Ministe
before deciding on the deployment of se-
curity force inwde an aircraft on every
flight.

SHR] VISHVAJIT PRITHVIIIT
SINGH (Mahorashua):  Mr. Viee-Chair-
man, | have heard with interest the stata-
ment of the hon. Minister, There are

dStain rumiliculions (that emerge from
thes which are 1ather difficult to under-
stand.  Number one s the position taken

by the Pakistan ‘authoritfes ves-a-vis the
hijucked plane; number two, the position
taken by the U S Government vis-a-vis-
hijachers Ty has not been made clear
heie It has been made clear in all the
newspapers that the hijuckers are demand-
ing safe passage to U.S.'T would like to
know from the hon, Ministey as to what
the attitnde of the United States of
Arwnica s oreganding this demand of the
hijachers  lechnically, the plane landed
in Dubao 1t did not land  in America,
Hyaching 100k place from fndia to Dubai.
Aire those hijackers going to he welcomed
in Amervica or are they going to be im-
prisoned under the law of the land or
are lhey going fo be sent back to India®
What is going to be done?

The other question is. any  promiss
made to a criminal by a Government is
by itself not valid. Tf Dubai authorties
have made any promises to the hijackers
or given any guurantees. ate those guaran-
tees vaild under the international law?
Do they hold any water! Today, a man
holds you 10 ransome and says: You
will have to do this. And you agree to
it, just to get him off your back. After-
wards Jdo you do that once you appre-
hend him?  Wow that they are in custody,
are the Dubai authorities contemplating
sending them onwards to the U.S.? That
is the second question.

And the third question is, I agree with
the Minister when he said that it is -a
very “delicale matter; posilions are being
taken; various things are being done. He
said: “As 1 have said earlier, a fire-arm
was displayed by the hijackers only after
the aircraft had been at the Lahore air-
port. However, at this stage, no definite
conclusion can be drawn and we must
investigations.”



201 The Taxation Loaws

I would like to say to the Minister that
two foreign nationals who have got no
interest wha'soever in any country, either
with India or with Pakistan or with any-
thing, have categorically said that the
hijuckers recetved a packet from the
people at the Lahore airport and it is
only after that that they started brandi-
ing a gun, and when they brandished the
gun, they did not even know how (o
load it and they had a different kind of
ammunition and they tried to put thai
ammunition but found that it was not of
right calibre. Then they took  proper
ammunition which also they had and they
put it in.  They.also had grenades which
they got from Lahore. I would like to
know from the hon, Minister, in the [ace
of this categori¢al statement which has
been made by disinterested foreign ra-
tionals who had nothing to do with Either
of the countries and who can be taken as
dispassionatle observers, Hre they going t
sit silent over i We bave to come to
some definite  conclusion. There is «
foreign hand: ‘there is definilely some-
thing wrong, something rotten in the
State of Denmark” as Shakespeare  had
said  There v something wrong happen-
ing  This countiy is sought to be torn
us under by certuin big power, in the world
who do not want to see this country to
march ahead and who do not want to
see that this country which is progressing.
and which is soon going to become u
world power, should become a world
power: they do not want this to happen,
and that is why they are doing all thesc
nefarious things all over the country.
Why can't we come out bluntly and sav.
yes. This is what is happening.

8 P.M,

SHRI KHURSHEED ALAM KHAN:
Sir, I would once again like to reiterate my
anxiety and share the anxiety of the hon
Members of the House and I think in my
statement [ have neither tried to conceal
facts nor I have tried to say something
about which I do not have the concdNsive
evidence available at this stage. It is
just possible that more evidence may be
coming forth and then it would be pos-
sible for me to say something definite in
the matter.

We are quite conscious about our own
responsibility’ T can assure the hon. Ment-
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bers that whatever is  possible for the
security and safety of our passengers, our
crew and our aircraft is being done and
will continue to be done. However, I
certainiy agree that the room for improve-
ment is always there and, therefore, we
are always examining this aspect and doing
cverything possible to make improvement
on the existing conditions, including to
find out what others have done, what
they are doing and whether we also tan
take advantage of the experience of
others.

It is really very difficult to say about the
commandos, whether the commandos
could be utilised inside the aircraft. Nor-
mally. as far as I know, the commandos
ate not utilised, these are, what are called,
th: wir marshalls. That is a fact which
we are looking into, but one thing is
vely certain that the commandos, if they
are ut our disposal in this country, can
be utilised only in this counrty. Qur
commandos cannot be utilised in  any
other country unless that couatry is
agreeable and willing (o say that our
commando, can go and operate there. In
this particular case, I must say that the
commandos at the disposal of the autho-
rities at Dubai weré available and they
ale equallv good and well trained and
well equipped, but  perhaps it was not
necessary to utilise them.

Now it is a fact that there has been
no lapse on the security aspect on the
basis of the evidence as is available now
because at no stage when the plane took
off from Chandigarh up to the point it
lunded at Iahore any weapon was shown
or displuyed by the hijackers. They were
only having kirpans and what they call
the sdar, the pin with  which they, of
course. adjust their hair.

As regards checking, well ,I can assute
the hon. Member that there is no discri-
mination and we always try and there are
standing instructions, regular inspections
are also carried out, We are always in
touch with the State Government regarding
the security arrangements and the security
checking. It is really a good suggestion
whether Central force could be recrnited
or Central force could be raised for
security purposes at the airport, which
mayv be directly or indirectly under the
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authority of the Civil Aviation Directors-
General.

Shri Jaswant Singh made a reference to
the Prime Minister about security arrange-
ment. 1 also say that we made The best
posible arrangement that we could make
and we are always reviewing them, As
I said earlier also, the room for improve-
ment is always there. We cannot say
that we have reached a point where theie
is no room for improvement. Surely we
always review the arrangements. Where-
ver it is necessary, some aditonal  steps
are taken, but there is no confusion or
contradiction between the views expres-
sed by me or the views expressed by the
Prime Minster. ‘

SHRI KHURSHEED ALAM KHAN:
We know what you have done,

Ay AT wal WAR FA7F T A
qIT FTFHAT (FWEME ) WIT AFIET A
fF oiq s FTAE

Y ANty AlwA @l
fear, o3\ wewT AT

oY #ig %/t 0 W T ORI R,
42 wemr wv E §

it @eife waw @l qiq AT IHT
AT &7 wiT e FvA §

As regards alert, not only we were in.
contact -with the Pakistan airport but also
Dubai and all the airports in the U.A.E.
All our Ambassadors were in contact with
the authorities there. In fact, before  the
aircraft landed there, our Ambassador at
Dubai was already at the airport and :n
contact with the authorities there, who

were very cooperative and they helped
the Ambassador in every way.

W BT

As regards the Pakistan matter, I have
explained what Pakistan’s attitude was in
my statement and -naturally the hon.
Members can draw their own inference.
Our Ambassador was present at the
Lahore airport also and he has definitsly
taken up this matter with the Pakistan
Government and similarly our External
Affairs Ministry was also in touch and
is in touch with their counterparts in
Pakistan.

Mr. Rumanritham Committee’s sug-
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gestions have been implemented and fur-
ther implementation is being done as far
as additional requirement is concerned.

About Dubai I have already mentioned.
As regards the Conventions, UAE and
India are both signatories to the Conven-
tions. But unfortunately, ‘there is 1o
extradition treaty between the UAE und
fndia. Therefore, there is some difficulty
on this account. Still our Ambassador
and our Government uare in touch with
the UAE Government, particularly the )
Dubai Government, and they are ftrying
to sort it out in an amicable manner.

I can assure the hon, Members that
our crew have full confidence in our ad-,
ministration and their morale is very
high. Therefore, there is no neéd to ex-
press any concern about that,

Shri Yadav mentioned, and T have aiso
said, that the weapon was seen nnly
after arrival of the aircraft at Lahote
airport and it was not scen during the
flight between Chandigarh and TLahore
airport.

I quite agree with Shri Virendra Verma
that hijacking is a real nuisance and it
is a nuisance which has affected not only
this region but almost every part of lhe
world and I am sure everybody and all
the airlines and governments are very
concerned about it. We are also con-
cerned about it and everything possible
will be done to deal with this nuisance.

As regards the number of passengers
that T mentioned, T would only request if
the hon. Member would look ianto my
statement that I made on the 24th August
he would find that T had definitely said
that there were 86 passengers and 6 crew,
1 did not say the number which the hon.
Member has mentioned.

The discussions with the various con-
cerned Governments are at a very deli-
cate stage and naturally in these discus-
sions, contacts have also been made with
the USA Government and we are also in
touch with them. Naturally if the hijac-
kers will go to the USA, or to any other
country, then the law of that country will
take its own course and the USA Iaws
are known to everybody.

One thing T would like to make very
clear, No promise was made by the
Government of Dubai on behalf of the
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Government of India or for the Govern-
ment of India. Whatever the protection
for seven days or the duration of the stay,
seven days have been given to them,
Most probably they want to complete all
the formalities and inquiries about it so
that they have the full facts, before tliem,
and what happens afterwards they would
let us know.

SHRI DARBARA SINGH (Punjab):
For an entire week they would inguire?

SHRI KHURSHEED ALAM KHAN:
Surely they won't discuss the  weather
with them,

SHRI DARBARA SINGH: Not wea-
ther, but what you have explained to us
means that they are kept there for some

time only to be sent to America or for .

interrogation.

SHRI KHURSHEED ALAM KHAN:
1 have not said that they will be sent to
“America. 'What happens after seven
days. Naturaly, when they are in their
custody, definitely they would like to
question them, they would like to find
out what they have done, whai weapons
they were carrying and all sorts of ques-
tions—which we would have done if the
hijackers were with us,

SHRI M. KALYANASUNDARAM:
Will they consult the Government of
India before taking a final decision?...
(Interruptions),

SHRI  VISHVAIIT PRITHVIIIT
SINGH: I have a mapor clarification to
seek.

THE VICE-CHAIRMAN (SHRI J. P.
GOYAL): Let the Minister reply to all
the questions.

SHRI VISHVAIJIT PRITHVIIIT
SINGH: One point he has mentioned
and I want him to clarify that.

SHRI KHURSHEED ALAM XHAN:
Which particular point? Can you tell
me?.. . (Inferruptions).

SHRI VISHVAIJIT PRITHVIIT
SINGH: 1 want to know whether the
law of the land will apply,

[27 AUG. 1984]

on the Table 206

THE VICE-CHAIRMAN (SHRI J. P.
GOYAL): ltem by ijtem.

SHRT KHURSHEED ALAM KHAN:
I said, wherever the hijackers are or
wherever the hijackers will be, the Ilaw
of the land will take its own course,

SHRI VISHWA BANDHU GUPTA:
I wanted to know whether our commendcs
were sent to Dubai or not. That point
has not been answered.

SHRI KHURSHEED ALAM KHAN:
The hon, Member should know that no
other country will allow another coun-
try’s commandos on its soil.

SHRI VISHVAIJIT PRITHVUIT
SINGH: What is the position of the
United States Government? Because the
crime was not committed in the US, that
is the problem.

THE VICE-CHAIRMAN (SHRI J. P.
GOYAL): I may just invite the attention
of the hon. Minister here. After the
clarification regarding commandos, 1 feel
the point was that, suppose a flight goss
from Delhi to Srinagar, can’t we have,
just as we have our armed guards in the
compartments of railways. our own armed
guards or some commandos in the air-
planes? [ think that was the question.

SHRT KHURSHEED ALAM KHAN:
A shoot-out in an aircraft is a very dan-
gerous thing.

THE VICE-CHAIRMAN (SHRI J, P.
GOYAL): [Inside.,,

SHRI KHURSHEED ALAM KHAN:
Inside the aircraft, a shoot-out is a very
dangerous thing.. . (Interruptions)...

THE VICE-CHAIRMAN (SHRI J. P.
GOYAL): The House stands adjourned
till 11 A M. tomoOrrow.

The House then adjourned at
fourteen minutes past eight of
the clock, till eleven of the clock,
on Tuesday, the 28th August,
1984, '



